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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH
NOBOM X DOBKXEIN

oF 1983

DATE OF DECISION _21.08.1991

Mr.Krishnalal Madharam

Petitioner

_Mr.Girish pPatel

Versus

Union of India & Orse.

Advocste for the Petitioner(s)

Respondent

Mr. B.Rs Kyada

Advocate for the Responacu(s)

CORAM .
The Hon’ble Mr.

M.Mo.Singh

SeSanthana Krishnan

The Hon’ble Mr.

-

Administrative Member

Judicial Member

1. Whether Reporters of local pépers may be allowed to see the Judgement? /

2. To be referred to the Reporter or not?

3. Whether their Lordships wish to see the fair copy cf the Judgcment‘!/"

4. Whether it needs to be circulated to other Benches of the Tribunal?
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Mr.Krishnanlal Madharam,
C/0.Shri Girish Patel (adv).,
M4/70/539, Lalbahadur Shastri Nagar,
Bih.Vijay Nagar,
Nava Vadaj,
Ahmedabad. e Applicant.
( Advocate : Mr.Girish patel )
Versus

l. Union of Indis,
(Notice thrbugh the
Secretary,

Ministry of Railwaysg,
New Delhi.

2. Divisional Railway Manager (E),
Western Railway,
Rajkot. .« sRespondents.

( Advocate : Mr.B.R.Kyada )

O.A.No, 257 OF 1983y

Coram : Hon'ble Mr.M.M.Singh Administrative Member

Hon'ble Mr.S.Santhana ¢ Judicial Member
Krishnan

ORALOR

o
o}
Y]

Date : 21-08-1991

Per : Hon'ble Mr.M.,M.Singh

Administrative Member

This original application filed under Section 19

h
of the Administrative Tribunals Act, 1985 on 20.,4.1988,.-
4

AT is still pending admission.

of
2. By order dated 5.5.19389, /a Bench of this Tribunal,
the petitioner was allowed to amend the application in
~ "
Certain respects where after the matter was to be posted for
o
admission,
3 By order dated 24.1.1990, of a Bench, of this

Tribunal, the application was admitted subject to the

peticioner complying with order dated 5.5.1989, within 15 days,

.'03.‘
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4. When the matter was listed on 27.5.1991, it was
adjourned at the rqquest of learned counsel for the applicant.
It was directéd to be listed on 5.6.1991, for final hearing.

On 5.6.1991, attention of the learned counsel for the applicant
was drawn to the order dated 24.1.1990. He submitted that
Ehough the amendment application is ready and filed also,

he ' could not get in touch with the applicant to have the

b A%
application verified by him«because—of ,the order dated 24.1.90,

La
granting conditional admission to the applicant .as become
L M

infructuous and therefore,—claimto—treat the application w™—
Ul olo i =

as pending admission. FPurther time was allowed to the
Jlearned counsel for the applicant to establish &6 contact
with the applicant by way of final opportunity., When the
matter was called today Mr.Sharad pPandit for Mr.Gigish
Patel, learned counsel for the applieant states that it has
not been possible to establish &0 contgct with the applicant

'\-\/\;\.{(}\,’! \.,(lk—’ *
and therefore, the order dated 24,.,1.1990, remains wrcsmplained,

5. It is clear from the above that ample opportunity
h
is given to the applicant, whop even his learned counsel

is unable to contact. We should therefore, infer that the
Wl Lt @A prefetul He I P
applicant is notXfraQeab&e. The application is therefore,

e

Y b
S.5anthana Krishnan ) ( M.M.Singh )
Member (J) Member (A)

rejected.

AIT




MA Stamp No.76/90
Illk . in

0A/257/88

Coram & Hon'pble Mr. Je.N.Murthy Judicial Member

Hon'ble Mr. MeleSingh : Administrative lMember

*
.

30-8-1990

The counsel for the applicant gepresents that
as the petitioner is working somewhere else he did not
get signature on the amendment application. So he wants One
month's

fcime to get the signature of the petitioner. Hence the

case 1s adjourned,

4"
/

(Mei4e Singh) (J.N.Murthy)
Administrative lMMember Judicial Member

Aedele




